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[ndresh Sharma, counsel for the applicant.

Heard the learned counsel for the applicant.

The applicant has cﬁallenged the order dated 14.10.03 , Annexure A-1.wherebv
in response to applicant representation dated 1.7.03 the respondents have communicated
that he could not be selected in the selection for the post of U.D.C relating to the year
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1996-97. The applicant has claimed that he should have been considered for promotion to

1

the post of U.D.C against the vacancy of S.C. categor_v:‘ in the year 1995-96. The camse ot
) arisen B

action had arisen in 1996-97 when vacancies agisgh in 1995-96 were filled. This case
is badly barred by the limitation. The applicant has also not filed any application for

condonation of delay.

In this backdrop, this O.A. js dismissed on the ground of limitation.
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[M.L.CHAUHAN] [V.K.MAJORTA]

MEMBER [J] VICE CHAIRMAN.




